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• D and AnDual Report of National 
uiWings Coastructioa Q»rporation Ltd., ew 

DeIhl (or 1981-82 d Statem nt (or delay, 
.B~vie" an and Anoual Report of Society for 
Natioaallns,titutes of Phy ical Education and 
. ports, Pati la for 1981!'82 nd Statement for 

delay etc. :etc. 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, SPORTS AND WORKS 
AND HOUSING (SHRI BUT A SINGH) : 
I beg to lay on the Table : 

0) A copy each of the following papers 
(Hindi and English versions) under 
sub-section (1) of section 619A of the 
Companies Act, 1956 :-

(i) Review by the Government on the 
working of the National Buildings 
Construction Corporation Limi-
ted, New Delhi, for the year 1981-
82. 

(ii) Annual Report of the National 
Buildings Construction Corpora-
tion Limited, New Delhi, for the 
year 1981-82 along with Audited 
Accounts and the comments of 
the Comptroller and Auditor 
General thereon. 

(2) A statement (Hindi and English ver-
sions) showing rea ons for delay in 
laying the papers mentioned at (1) 
above. [Placed in Library. See No. 
LT-6601/83]. 

(3) (i) A copy of tbe Annual Report 
(Hindi and Engli h versions) of 
the Society for the National Insti-
tutes of Physical Education and 
Sports, Patiala, for the year 1981-
82 along with Audited Accounts. 

(ii) A statement regarding Review by 
the Government on the working 
of the Soci ty for the National 
In titut of Phy ical Education 
and Sport , Patiala, for the year 
1981-82. 

(4) A statement (Hindi and nsli h ver-
io ) howing reason for deJay in 

layin the papers m ntioned t (3) 
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abQve. [Placed in Library. S. o. 
LT-66V2/83]. 

(5) (0 A copy of the Annul Report 
(Hindi and English ve ions) C'f 
the Special Organising Committee 
for IX Asian Game 1982, 
Delhi, for the year 1981 .. 82, 
with Audited Accounts. 

(ii) A statement (Hindi and English 
versions) regarding Review by the 
Government on the working of 
the Special Organising Committee 
for IX A ian Games 1982, for e 
year 1981-82. 

(6) A statement (Hindi and En Ii ver-
sions) showing reasons for del y in 
Jaying the papers mentioned at (5) 
above. [Placed in Library. S e o. 
LT-6603/83]. 

(Interruptions) 

MR. DEPUTY-SPEAKER: There is a 
limit for everything. 

Notificatio under Motor Vehicl 9 
and M jor Port Tru tAct, 1963 n 

m t for delay 

THE MINISTER OF STATE IN 
MINISTRY OF SHIPPING ' AND TRANg.. 
PORT (SHRI Z.R. ANSARI): I beg to lay 
on the Table : 

(1) A copy of Notifi tion o. .S.. 
295 (E) (Hindi and ngli h v 
pubJished in Gazette of lndi 
the 28th April, 1983, under sub- ion 
(4) of cetion 133 of th Motor Vehi-
cle Act, J 939. [Placed in Libr ry. 
See o. LT. 6604/83]. 

(2) A copy of Notification No. G.S R. 
724 (Hindi and ngJi h VCT ion ) 
pubJi hed in Gazette of ndi dat 
the 12th August, 1982 appr in th 
Madra Port Safety Regul tion , 19 1 
framed by the Board of Tro t of 
the Port of Madras in exerci 0 the 
powe conferred by the 
Trust Act, 1963, und r ub-
of cctlon J 24 of the id cc. 


